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Memo. No. HSPCB/FR/2022/ Y08S -8+ Dated: 31 |61|2022 
To 

The Registrar General, 

National Green Tribunal, 
New Delhi. 

Joint Report on behalf of Municipal Corporation of Faridabad, 
Haryana State Pollution Control Board and Haryana Shehri Vikas 

Sub: 

Pradhikaran, Faridabad in compliance of order dated 

13.04.2021. 

In this connection, please find enclosed herewith the Joint Report on 

behalf of Municipal Corporation of Faridabad, Haryana State Pollution Control Board 

and Haryana Shehri Vikas Pradhikaran, Faridabad in compliance of order dated 

13.04.2021 in case Edenburg City Resident Welfare Association Vs State of Haryana 

& Ors. OA NO. 91 of 2021. 

Submitted for your kind information and necessary action please. 

DA/as above 
Kamd 

Regfonal Oficer 
Faridabad Region 

Endst. No. HSPCB/FR/2022/ Dated: 

A copy of above is forwarded to the Chairman, Haryana State Pollution 

Control Board, Panchkula for information and necessary action please 

Kaa 
Regional Offícèr 

Faridabad Region 

Endst. No. HSPCB/FR/2022/ Dated: 

A copy of above is forwarded to the Legal Cell, Haryana State Pollution 

Control Board, Panchkula for information and necessary action please. 

Rea l 
Regional officer 

Faridabad Region 



BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH, 

NEW DELHI. 
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IN THE MATTER OF: 

Edenburg City Resident Welfare Association Applicant 

Versus 

State of Haryana & Ors. Respondents 
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from District Town Planner, Faridabad is 
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dated 70-77 of action 

28.01.2022 received from 
Executive Engineer, MCF is enclosed herewith 

as ANNEXURE R/2. 



BEFORE THE NATIONAL GREEN TRIBUNAL, 

PRINCIPAL BENCH, NEW DELHI. 

O.A. NO.91/2021 

IN THE MATTER OF 
Edenburg City Resident Welfare Association Applicant 

Versus 

State of Haryana & Ors. Respondents 

Joint Report on behalf of Municipal Corporation of 

Faridabad, Harvana State Pollution Control Board 
and Harvana Shehri Vikas Pradhikaran, Faridabad 
in compliance of order dated 13.42021. 
The present Original Application (O.A.) has been filed 1. 

by the Resident Welfare Association of Edenburg City, Sector 

91, Faridabad raising the issue of dumping of construction and 

demolition waste, functional main sewer line etc. alongwith 

other issues relating to applicant colony which is part and 

parcel of the licensed area to be developed as plotted residential 

colony under licences issued by Town & Country Planning 

Department, Haryana in favour of M/s Durga Builders Pvt. 

Ltd. and its associates Companies as per provisions of Haryana 

Development and Regulation of Urban Areas Act, 1975. 

That this Hon'ble Tribunal vide order dated 2. 

13.4.2021sought response from the Commissioner of MCF. 



Haryana State Pollution Control Board (HSPCB) and Haryana 

Shehri Vikas Pradhikaran(HSVP) Faridabadjointly. 

3. That the substantial relief claimed in the O.A. are against 

the Town & Country Planning Department, Haryana. One of 

the relicfs claimed is against GNCT of Delhi with respect to 

waste water/ sewage coming from Delhi side towards land 

under Municipal Corporation of Faridabad (MCF) and reaching 
to licensed area as referred above. Accordingly, HSPCB (Nodal 
Agency) sought response from Town & Country Planning 

Department (T&CP Department) and the MCF raised the issue 

with authorities of the GNCT of Delhi. 

4. That the response received from the Town & Country 
Planning Department vide letter dated 31.1.2022 is being 

reproduced below:- 

"1. The applicant association consists of the residents of 
Edenburg City, Sector-91, Faridabad forming part of 

license no. 1-3 of 1991 dated 17.12.1991 and license no. 

65-68 of 1992 dated 26.06.1992 granted for development 

of Residential Plotted Colony in sector-91, Faridabad in 

the favour of Durga Builders Pvt. Ltd. and its associate 

companies. 
2. The issue regarding development of the colony, 

allotment of plots etc. had been sub-judice before the 

Hon'ble Supreme Court of Tndia in writ petition civil no. 

876 of 1996 titled as Okhla Enclave Plot Holders 



Welfare Association V/s Union of India and Others and 

writ petition Civil no. 113 of 1996 titled as Okhla 

Enclave Joint Action Committee V/s UOI and Others. 

Presently, those issues are being considered by the 

Hon 'ble Special Committee appointed by the Hon'ble 

Supreme Court. 

3. The Hon'ble Supreme Court vide order dated 27.01.2016 
referred the matter to arbitration. Justice VikramajitSen, 

former Judge of the Supreme Court was appointed as the 

sole Arbitrator. The Ld. Arbitrator sought the directions 

af Hon'ble Suprene Court on some questions. The 

Hon 'ble Supreme Court while deciding those questions, 
passedjudgment dated 03.10.2019 (copy enclosed) and 

made it clear that proceedings are not in the nature of 
arbitration within the meaning of the Arbitration and 

Conciliation Act 1996, but essentially, in the nature of a 

Special Committee constituted by the Hon'ble Supreme 

Court of India. 

4. The vide said judgment, the Special Committee has been 

directed to decide the number of eligible allottess under 

all categories, to determine the cost of development 
works per Square meter and to apportion the total cost 

amongst the eligible plot holders depending on 

respective plot size. The hearings before the Special 



Committee have been concluded and the final order has 

1 reserved by the Hon'ble Special Committee and the 

same is awaited. 

It is pertinent to mention here that in writ petition 

Civil no. 113 of 1996, the Hon'ble Supreme Court vide 

order dated 14.12.2007 (Copy enclosed) has granted the 

prayer of the petitioners (492 n0s) for directing the 

Department to approve the proposed building plans of 

petitioners and enable them to construct their houses on 

their respective plots. In compliance of said order, the 

building plans and the Occupation Certificates of are 

being granted on the plots of said petitioners only. t is 

pertinent to mention here that all allottees inchuding 

members of Applicant RWA herein were very well aware 

with the basic amenities' available while constructing & 

Occupying the property for residence and their 

possibilities in future in view of disputes pending before 

Hon'ble Supreme Court of IndiaSpecial Committee 

appointed by Hon 'ble Supreme Court 

5. Hon'ble Apex Court vide judgment dated 03.10.2019 

passed in the writ petition civil no. 876 of 1996 has 

directed the developer company to deposit amount 

against license renewal fees and for expenses spent on 

watch and ward of the colony (recorded at para no. 58 



of Hon'ble Supreme Court order 03.10.2019 under the 

sub heading of "other observations relevant for 
determination of the issue"). The same has been 

conveyed to the concerned colonizer vide DTCP memo 

dated 16.12.2019. The developer company failed to 

comply with the memo dated 16.12.2019 and has sought 
adjournment on the various dates of hearing given from 
time to time, therefore, notice under rule 18 (2) of Rules 
1976 was issued vide memo dated 18.11.2021 and an 

opportunity of personal hearing stands granted to the 
colonizer to appear before the respondent no. 2 i.e. 

DTCP on 22.02.2022 at 03:00 PM. 

6. With regard to issues of dumping of C&D Waste, illegal 
market of selling debris and sale of meat, regular vigil is 

being kept by the Erforcement Wing of the Department 
to curb such activities. 

As per site report, a fish/meat market of temporary 
nature is being set in the colony in Phase-2. A regular 
action is being taken by the Department during the 

various demolition drives conducted in the recent past. 
During recent drive, C & D waste from the licensed land 

has also been lifted or adjusted in low lying area. 

Further, table/teen shed of meat-seller(s) have been 

removed. 



t is informed that to save the licensed area from 
encroachment, the department has deputed a private 

security company. Strict instructions have also been 

issued to said hired security agency to ensure the strict 

vigil in the area and report immediately for any such 

happening/activity in future. 

7. Regarding, the external development works, itis 

informed that as per clause 2(g of Haryana 

Development and Regulation of Urban Area Act, 1975-

"external development works" shall 

include any or all infrastructure 

development works like water suppBy, 

sewerage, drains, provisions of treatment 

and disposal of sewage, sullage and storm 

water, roads, electrical works, solid waste 

management and disposal, slaughter 

houses, colleges, hospitals, stadium/sports 

complex, fire stations, grid sub-stations 

etc. andor ay other work which the 

Director may specify to be executed in the 

periphery of or outside colonylarea for the 

benefit of the colonylarea." 
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The responsibility to provide and maintain 

such external development works lies with 

Haryana Shahri Vikas Pradhikaran (HSVP)/ 
Municipal Corporation of Faridabad (MCF), as 
per EDC deposited with them. The extent of 
external development works executed stands 
recorded in para no. 30 of Hon'ble Supreme Court 

judgment dated 03.10.2019 and the detailed status 

till date as received vide S.E., HSVP memo dated 

28.01.2022 (copy enclosed) is as under:- 

Sewerage work:-Approx 4 Km. sewer line stands C. 

laid for carrying out the sewerage eluent from 
Okhla Enclave Phase-1 & 2 up to sewerage 
disposal near village Palla. The disposal works in 

Village Palla on the land provided by MCF have 

been executed by HSVP. As per HSVP record, the 

colonizer have not applied for sewer connection 

at that relevant time and now the external 

sewerage line along with disposal work site has 

been transferred to MCF in the year 2019 
Water Supply Works:- The work for augmentation b. 

of master water supphy scheme zone-1 inchusive 

area under Sector-91 (having the Okhla Enclave 

Phase-1 & 2) has been carried out. The rainy well 

line stands laid up to the gate of colony towards 



the Agra canal, the colonizer never applied for 

any water connection to the HSVP in the past. 

Road Works: - It is informed that the 04 Km. C. 

stretch from Palla Bridge to Okhla Enclave had 

been Special Repaired in the year 2010-11 by 
HSVP Authorities. 

It is informed that as per the details receivedf 
S.E, HSVP approx. Rs. 8.0 crore have already been 

spent on External Development Works of the licensed 

area and as per rough cost estimate, an amount of Rs. 

47.0 crore would be required for completion of External 
Development Works around the colony and connecting 

the services with internal development works to be 
executed in the colony (recorded at para no. 28 & 29 of 
Hon 'ble Supreme Court order 03.10.2019). Further, it is 

informed that an amount of Rs. 38.739 crore is 

outstanding against External Development charges 

against the Developer (recorded at para no. 27 of 

Hon'ble Supreme Court order 03. 10.2019). 
8. Regarding, the internal development works and disposal 

works, it is informed that as per the conditions of 
bilateral agreement executed between the colonizer and 

the Department, the same is the responsibility of the 

concerned colonizer. The relevant part is reiterated as 

below. 



That the owner shall be responsible for the C. 

maintenance and upkeep of all roads, open spaces 

public parks and public health services for a 

period of five years from the date of issue of the 

completion certificate under Rule 16 of the Rules 
unless earlier relieved of this responsibilities, 
when the owner shall transfer all such roads, open 

spaces, public parks and public health services 

free of cost to the Government or the local 

authority, as the case may be. 

That the owner shall give the requisite land for the 

treatment works (oxidation ponds) and for the 

broad irrigation purposes at his own cost till the 

completion of the external sewerage system by 

HUDA and make their own arrangements for 
temporary disposal or give the requisite land 

It is informed that the issue regarding the internal 

and external development works had been agitated in 

LA. no. 44 filed in WP () 113 of 1996. The detailed 

report of the same has been submitted vide reply dated 

12.01.2014 before the Hon'ble Supreme Court. As 

submitted under the same, the internal development 
works are required to be executed by the colonizer as 

per the terms & conditions of the bilateral agreement 
and the cost to be incurred on account of internal 



development works is to be borne by the colonizer. But, 

if colonizer refuses to pay the same, the same has to be 

borne by the allottees. Also, as per the subsequent 

submissions made before the Hon 'ble Supreme Court in 

the affidavit dated 10.03.2019, the department may take 

over the colony for development f internallerternal 

development subject to the payment of dues/expenditure 

to be incurred on the development works of the colony 

either by the licensee or the plot owners. The query 

raised by Ld Arbitrator regarding the same stands 

answered by Hon'ble Supreme Court vide order dated 

03.10.2019 passed in WP (C) 876 of 1996, wherein, the 

Special Committee appointed by Hon 'ble Supreme Court 

will consider the mumber of eligible allottees under all 

categories, determine the cost of development works per 

Square meter and apportion the total cost amongst the 

eligible plot owners depending on respective plot size. it 

is again informed that the complete list of eligible plot 
owners is yet to be determinedlfinalized by the Hon'ble 

Special Committee appointed by Hon 'ble Supreme 

Court. Further, it is informed that a total amount of 
Rs.1,28,70,00,000/- (Rs.117,00,00,000/- on account of 
internal and external development Work 

Rs.11,70,00,000/- as 10% additional cost) is payable to 

the DTCP Haryana. The total amount of 



Rs.1,28,70,00,000/- is payable by the members of the 

petitioners' association and eligible plot owners to the 

Department for undertaking and completing the internal 

and external development works (recorded at para no. 

58 of Hon 'ble Supreme Court order dated 03.10.2019 

under the summary of conclusion of question no. 2). The 

said amount is to be apportioned in the eligible plot 

owners by Hon'ble Special Committee appointed by the 

Hon'ble Supreme Court and the payment of the 

development charges will have to be time bound as per 

the format finalized by the Hon'ble Special Committee 

(recorded at para no. 32 of Hon 'ble Supreme Court 

order dated 03. 10.2019). 

In view of above, the Department shall not be able 

to carry out the development works till the finalization of 

the eligible plot owners by the Hon'ble Special 

Committee and payment of due charges either by the 

colonizer or by the respective eligible plot owners, as 

may be apportioned by the Hon'ble Special Committee. 

9. To summarize, the provisioning of functional main 

sewer line, storm water drainage system and portable 

water as claimed in prayer no. A, B & C of the applicant 

RWA, it is stated that the said RWA is of plot owners of 

the petitioners (492 nos) involved in Civil Writ petition 

113 of 1996. It is informed that in compliance of the 



Hon 'ble Stupreme Court order dated 07.04.1997, the 

layout plan of the colony (Phasel & 2) had been revised 

and approved to accommodate the plots for said 

petitioners. Thereafer, in compliance of Hon'ble 

Supreme Court order dated 14.12.2007, the building 

plans and occupation certificate are being granted by 

the Department. Now, as per the submissions made 

above, the internal development work cannot be carried 

out by the Department till the finalization of issues 

regarding final eligible allotees, apportioning of 
payments against the development works among the 

eligible plot owners and the time frame for the payment 
of same is set by the Hon 'ble Special Committee. 

However, as a temporary measure, the applicant RWA may 
undertake the maintenance of internal services of their block at 

their own cost subject to changes, if any, to be made in Layout 
Plan after decision of the Special Committee as referred above 

and consequent changes to be made in internal works already 
carried out. Further, the applicant RWA may take due 

connection from the concerned authority i.e. Municipal 
Corporation, Faridabad for the Sewerage and Water 

connection from the external sewer line and rainy well line laid 

up to the colony, following the due provision of said 

Department and subject to conditions imposed by it including 



13 

to manage/bear cost of laying pipelines required for connection 

etc. 

The copy of letter dated 31.1.2022 received from District 

Town Planner, Faridabad is enclosed herewith as ANNEXURE 
R/1 

5. That action taken report dated 28.01.2022 received from 

concerned Executive Engineer, MCF is reproduced below: 
The applicant has raised the issue of sewage water 1 

coming from Delhi side into the land under MCF and 

thereafter into open land of licensed area in question. In 

this regard, the Executive Engineer (Maintenance 
Division IV), Municipal Corporation of Delhi, vide letter 

dated 30.6.2021 was apprised with the fact that waste 

water of Mithapur Extension, Sai Nagar, Lakhpat 
Colony and Ekta Vihar enters through drains into MCF 

area which is causing stagnation of water and a case has 

been filed before the Hon'ble National Green Tribunal, 
New Dellhi. It was requested to solve the problem of 
waste water in question at their end so that reply can be 

submitted before the Hon'ble National Green Tribunal, 
New Delhi. Copies of letters dated 30.6.2021 and 

14.9.2021 sent by MCF to Executive Engineer 
(Maintenance Division 1V), Municipal Corporation of 
Delhi, Andrews Ganj, New Delhi are enclosed herewith 



In response thereto a letter dated 27.9.2021 (copy 

enclosed) received from Executive Engineer 

(Maintenamce Division 1V), South Delhi Municipal 

Corporation stating that these colonies of Delhi are 

unauthorised colonies and development of these colonies 

under Irrigation and Flood Control Department, Govt. 

of NCT of Delhi. 

Accordingly vide letter dated 10.l1. 2021, the 

Executive Engineer (Construction & Development-V), 

Irrigation and Flood Control Department, Govt. of NCT 

of Delhi as apprised with the fact that waste water of 

Mithapur Extension, Sai Nagar, Lakhpat Colony and 

Ekta Vihar enters through drains into MCF area which 

is causing stagnation of water and a case has been filed 

before the Hon'ble National Green Tribunal, New Delhi. 

It was requested to solve the problem of waste water in 

question at their end so that reply can be submitted 

before the Hon'ble National Green Tribunal, New Delhi 

A reminder was sent again on 14.12.2021 to the same 

effect. Copy of letter dated 10.11.2021 and 14.12.2021 

sent by MCF to Executive Engineer (Construction & 

Development-V), Irigation and Flood Control 

Department, Govt. of NCT of Delhi are enclosed 

herewith as Annexure. 
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However, no response has been receivedfrom any 

department of Govt. of NCT of Delhi to resolve these 

issues and necessary directions are required to be issued 
to Govt. of NCT of Delhi and/or SDMC in this regard. 

As a temporary measure to stop the flow of waste 

sewage water coming from Govt. of NCT of Delhi, a 

Bund has been created on MCF land to stop its flow into 

the licensed area near applicant society. 

2. With respect to the issue of sale of mea, action 

has also been taken by removing /demolishing /seizing 
tables and tin sheds from the area falling under the 

MCF. 

3. No dumping of C&D waste has been found in 

MCF area. Town and Country Planning Department 
may take action with respect to C&D waste dumped if 

ay, in its licensed area." 

The copy of action taken report dated 28.01.2022 

received from concerned Executive Engineer, MCF is enclosed

herewith as ANNEXURE R/2. 

That taking into consideration the issues raised in the 6. 

O.A, response received from Town & Country Planning

Department and Action Taken Report of concerned Executive 

Engineer, MCF following conclusions are made: 
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The colony in question is part and parcel of the licensed 

area granted by the Town & Country Planning 

Departmentto be developed as plotted residential colony. 

The issues concerning with its development and other 

ancillary works are pending for consideration before 

Special Committee constituted by the Hon'ble Supreme 

Court of India in WP (C) No.876 of 1996 (Okhla 

Enclave Plot Holders Welfare Association V/s. Union of 

India & Ors.) 

ii. The provisions for main sewer line and pipeline for 

water supply were made available by the HSVP 

(Erstwhile HUDA). However, colonizer did not apply for 

the connection from these lines to provide the facilities 

to the licensed colony in question. 

ii. Action has been taken by MCF and T&CP Department 

against the sale of meat /fish in their respective areas. 

Concerned officers of these departments shall keep strict 

vigil to avoid'repetition of such activity without due 

permission'. Similarly, strict vigil shall be kept by T&CP 

Department in licensed area through private security 

agency to avoid dumping of construction & demolition 

waste and any other waste until licensed area is being 

handed over to Colonizer or any other agency. 

iv. In view of pendency of proceedings before Special 

Committee constituted by Hon'ble Supreme Court of 



India, the applicant may take steps for remedy for 

connection with 'main sewer line' and rainy well line 

Town & Country Planning suggested by IS 

Departmenttill final outcome of the proceedings before 

Special Committee as referred above. 

V. Although temporary measures has been taken by MCF to 

stop sewage water coming from colonies of NCT of 

Delhi by making bund on MCF land. However, for 

prevention of its flow on open land of MCF 

permanently, necessary directions may kindly be issued 

to GNCT of Delhi and/or South Delhi Municipal 

Corporation. 

7. That the present report may kindly be accepted and taken 

on record. It is humbly requested that delay in filing the report 

may kindly be condoned considering need of inter- 

departmental coordination and complexity of the issues 

involved. It is being undertaken that directions passed by this 

Hon'ble Tribunal shall be complied with earnest sincerity. 

Kano 
Haryana State 
Pollution Control Commissioner, Superintendent 

Engineer, HSVP, 
Faridabad. 

MCF 
Board, Faridabad. 

Resional ofRar 

idabd Ran 
Place: Faridabad 

Dated: 31.1.2022 



Ann ne- R 1 

1 Office of District Town Planner, Faridabad 
HSVP Office Complex, Sector-12, Faridabad 

Tel: 0129 2986341 

E-mail: dtp6.faridabad.tcp@gmail.com 

To, 
Regional Officer, 
Haryana State Pollution Control Board, 
Faridabad 

Memo No. 616, Dated:- 31/o 1/202 2 
O.A. No. 91 of 2021 titled as Edenburg City RWA Vs State of 

Haryana. 
Sub 

Request to provide the response to issues raised in O.A. No. 91 of 2021 

from your good office. 
Ref 

With reference to subjected matter, the brief facts regarding the 

memorandum of application under section 18 (1) read with section 14 & 15 of the 

National Green Tribunal Act 2010 in OA no. 91 of 2021 titled as Edenburg City 

Welfare Association V/s State of Haryana and Others, are as under 

1. The applicant association consists of the residents of Edenburg City, Sector-91, 

Faridabad forming part of license no. 1-3 of 1991 dated 17.12.1991 and license 

no. 65-68 of 1992 dated 26.06.1992 granted for development of Residential 

Plotted Colony in sector-91, Faridabad in the favour of Durga Builders Pvt. Ltd. 

and its associate companies. 

2. The issue regarding development of the colony, allotment of plots etc. had been 

sub-judice before the Hon'ble Supreme Court of India in writ petition civil no. 

876 of 1996 titled as Okhla Enclave Plot Holders Welfare Association V/s Union 

of India and Others and writ petition Civil no. 113 of 1996 titled as Okhla 

Enclave Joint Action Committee V/s UOI and Others. Presently, those issues 

are being considered by the Hon'ble Special Committee appointed by the 

Hon'ble Supreme Court. 

3. The Hon'ble Supreme Court vide order dated 27.01.2016 referred the matter to 

arbitration. Justice Vikramajit Sen, former Judge of the Supreme Court was 

appointed as the sole Arbitrator. The Ld. Arbitrator sought the directions of 

Hon'ble Supreme Court on some questions. The Hon'ble Supreme Court while 

deciding those questions, passed judgment dated 03.10.2019 (copy enclosed) 

and made it clear that proceedings are not in the nature of arbitration within 

the meaning of the Arbitration and Conciliation Act 1996, but essentially. the n 
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nature of a Special Committee constituted by the Hon'ble Supreme COurt ol 

India. 

4. The vide said judgment, the Special Committee has been directed to decide the 

number of eligible allottess under all categorics, to determine the cost of 

development works per Square meter and to apportion the total cost amongst 

the eligible plot holders depending on respective plot size. The hearings before 

the Special Committee have been concluded and the final order has been 

reserved by the Hon 'ble Special Committee and the same is awaited. 

It is pertinent to mention here that in writ petition Civil no. 113 of 1996, 

the Hon'ble Supreme Court vide order dated 14.12.2007 (Copy enclosed) has

granted the prayer of the petitioners (492 nos.) for directing the Department to 

approve the proposed building plans of petitioners and enable them to 

construct their houses on their respective plots. In compliance of said order, the 

building plans and the Occupation Certificates of are being granted orn the plots 

of said petitioners only. It is pertinent to mention here that all allottees 

including members of Applicant RWA herein were very well aware with the 

basic amenities' available while constructing & occupying the property for 

residence and their possibilities in future in view of disputes pending before 

Hon'ble Supreme Court of India/Special Committee appointed by Hon'ble 

Supreme Court. 

5. Hon'ble Apex Court vide judgment dated 03.10.2019 passed in the writ petition 

civil no. 876 of 1996 has directed the developer company to deposit amount 

against license renewal fees and for expenses spent on watch and ward of the 

colony (recorded at para no. 58 of Hon'ble Supreme Court order 03.10.2019 

under the sub heading of "other observations relevant for determination of the 

issue"). The same has been conveyed to the concerned colonizer vide DTCP 

memo dated 16.12.2019. The developer company failed to comply with the 

memo dated 16.12.2019 and has sought adjournment on the various dates of 

hearing given from time to time, therefore, notice under rule 18 (2) of Rules 

1976 was issued vide memo dated 18.11.2021 and an opportunity of personal 

hearing stands granted to the colonizer to appear before the respondent no. 2 

i.e. DTCP on 22.02.2022 at 03:00 PM. 



2 O. With regard to issues of dumping of C&D Waste, illegal market of selling debris 

and sale of meat, regular vigil is being kept by the Enforcement Wing of the 

Department to curb such activities. 

As per site report, a fish/meat market of temporary nature is being set in 

the colony in Phase-2. A regular action is being taken by the Department during 

the various demolition drives conducted in the recent past. During recent drive, 

C &D waste from the licensed land has also been lifted or adjusted in low lying 
area. Further, table/ teen shed of meat-seller(s) have been removed. 

It is informed that to save the licensed arca from encroachment, the 

department has deputed a private security company. Strict instructions have 

also been issued to said hired security agency to ensure the strict vigil in the 

area and report immediately for any such happening/activity in future. 

7. Regarding, the external development works, it is informed that as per clause 

2(g) of Haryana Development and Regulation of Urban Area Act, 1975:- 

"extermal development works" shall include any or all 

infrastructure development works like water supply, sewerage, 
drains, provisions of treatment and disposal of sewage, sullage 
and storm water, roads, electrical works, solid waste 

management and disposal, slaughter houses, colleges, hospitals, 

stadium/sports complex, fire stations, grid sub-stations etc 
and/or any other work which the Director may specify to be 

executed in the periphery of or outside colony/area for the benefit 
of the colony/area." 

The responsibility to provide and maintain such extemal 
development works lies with Haryana Shahri Vikas Pradhikaran (HSVP)/ 

Municipal Corporation of Faridabad (MCF), as per EDC deposited with 
them. The extent of external development works executed stands 
recorded in para no. 30 of Hon'ble Supreme Court judgment dated 
03.10.2019 and the detailed status till date as received vide S.E., HSVP 
memo dated 28.01.2022 (copy enclosed) is as under:- 

Sewerage work - Approx 4 Km. sewer line stands laid for carrying out 
the sewerage effluent from Okhla Enclave Phase-1 & 2 up to sewerage 



disposal near village Palla. The disposal works in Village Palla on the 

land provided by MCF have been executed by HSVP. As per HSVP 

record, the colonizer have not applied for sewer connection at that 

relevant time and now the external sewerage line along with 

disposal work site has been transferred to MCF in the year 2019. 

b. Water Supply Works:. The work for augmentation of master water 

Supply scheme zone-1 inclusive area under Sector-91 (having the Okhla 

Enclave Phase-1 & 2) has been carried out. The rainy well line stands 

lad up to the gate of colony towards the Agra canal, the colonizer never 

applled for any water connection to the HSVP in the past. 

C. Road Works: - It is informed that the 04 Km. stretch from Palla Bridge to 

Okhla Enclave had been Special Repaired in the year 2010-11 by HSVP 

Authorities 

It is informed that as per the details received from S.E., HSVP approx. 

Rs. 8.0 crore have already been spent on External Development Works of the 

licensed area and as per rough cost estimate, an amount of Rs. 47.0 crore 

would be required for completion of External Development Works around the 

colony and connecting the services with internal development works to be 

executed in the colony (recorded at para no. 28 & 29 of Hon ble Supreme Court 

order 03.10.2019). Further, it is informed that an amount of Rs. 38.739 croreis 

outstanding against External Development charges against the Developer 

recorded at para no. 27 of Hon'ble Supreme Court order 03.10.2019). 

8. Regarding, the internal development works and disposal works, it is informed 

that as per the conditions of bilateral agrecment executed between the colonizer 

and the Department, the same is the responsibility of the concerned colonizer. 

The relevant part is reiterated as below:- 

C. That the owner shall be responsible for the maintenance and upkeep of all 

roads, open spaces public parks and public health services for a period of 

fwe years from the date of issue of the completion certificate under Rule 16 

of the Rules unless earlier relieved of this responsibilities, when the owmer 

shall transfer all such roads, open spaces, public parks and public health 

services free of cost to the Government or the local authority, as the case 

may be. 



. That the owner shall give the requisite land for the treatment works 22 
(0xidation ponds) and for the broad irrigation purposes at his own cost till 

the completion of the external sewerage system by HUDA and make their 

Own arrangements for temporary disposal or give the requisite land. 

It is informed that the issue regarding the internal and cxternal 

development works had been agitated in 1.A. no. 44 filed in WP (c) 113 of 1996. 

The detailed report of the same has been submitted vide reply dated 12.01.2014 

before the Hon'ble Supreme Court. As submitted under the same, the interna 

development works are required to be executed by the colonizer as per the 

terms & conditions of the bilateral agreement and the cost to be incurred on 

account of internal development works is to be borne by the colonizer. But, if 

colonizer refuses to pay the same, the same has to be borne by the allottees. 

Also, as per the subsequent submissions made before the Hon'ble Supreme 

Court in the affidavit dated 10.03.2019, the department may take over the 

colony for development of internal/external development subject to the payment 

of dues/expenditure to be incurred on the development works of the colony 

either by the licensee or the plot owners. The query raised by Ld. Arbitrator 

regarding the same stands answered by Hon'ble Supreme Court vide order 

dated 03.10.2019 passed in WP (C) 876 of 1996, wherein, the Special 

Committee appointed by Hon'ble Supreme Court will consider the number of 

eligible allottees under all categories, determine the cost of development works 

per Square meter and apportion the total cost amongst the eligible plot owners 

depending on respective plot size. It is again informed that the complete list of 

eligible plot owners is yet to be determined/finalized by the Hon'ble Special 

Committee appointed by Hon 'ble Supreme Court. Further, it is informed that a 

total amount of Rs.1,28,70,00,000/- (Rs.117,00,00,000/- on account of 

internal and external development work + Rs.11,70,00,000/- as 10% additional 

cost) is payable to the DTCP, Haryana. The total amount of Rs. 1,28,70,00,000/- 

is payable by the members of the petitioners' association and eligible plot 

owners to the Department for undertaking and completing the internal and 

external development works (recorded at para no. 58 of Hon 'ble Supreme Court 

order dated 03.10.2019 under the summary of conclusion of question no. 2). 

The said amount is to be apportioned in the eligible plot owners by Hon'ble 

Special Committee appointed by the Hon'ble Supreme Court and the payment 

of the development charges will have to be time bound as per the format 



finalized by the Hon'ble Special Committee (recorded at para no. 32 of Hon 'ble 
23 

Supreme Court order dated 03.10.2019).

In view of above, the Department shall not be able to carry out the 

development works till the finalization of the eligible plot owners by the Hon ble 

Special Committee and payment of due charges either by the colonizer or by the 

Tespective eligible plot owners, as may be apportioned by the Hon'ble Special 

Committee. 

9. To summarize, the provisioning of functional main sewer line, storm water 

drainage system and portable water as claimed in prayer no. A, B & C of the 

applicant RWA, it is stated that the said RWA is of plot owners of the petitioners 

(492 nos.) involved in Civil Writ petition 113 of 1996. It is informed that in 

compliance of the Hon'ble Supreme Court order dated 07.04.1997, the layout 

plan of the colony (Phasel & 2) had been revised and approved to accommodate 

the plots for said petitioners. Thereafter, in compliance of Hon'ble Supreme 

Court order dated 14.12.2007, the building plans and occupation certificate are 

being granted by the Department. Now, as per the submissions made above, the 

internal development work cannot be carried out by the Department till the 

finalization of issues regarding final eligible allottees, apportioning of payments 

against the development works among the eligible plot owners and the time 

frame for the payment of same is set by the Hon'ble Special Committee. 

However, as a temporary measure, the applicant RWA may undertake 

the maintenance of internal services of their block at their own cost subject to 

changes, if any, to be made in Layout Plan after decision of the Special 

Committee as referred above and consequent changes to be made in internal

works already carried out. Further, the applicant RWA may take due connection 

from the concerned authority i.e. Municipal Corporation, Faridabad for the 

Sewerage and Water connection from the external sewer line and rainy well line 

laid up to the colony, following the due provision of said Department and 

subiect to conditions imposed by it including to manage/bear cost of laying 

pipelines required for connection etc. 



This is for your information and further necessary action, pleasc 
DA/As above 

District Town Planner, 
Faridabad. 

Endst. No. Dated: 

A copy is forwarded to the following for information and further necessary 

action, please. 

Director, Town & Country Planning, Haryana, Chandigarh. 

Administrator, HSVP, Faridabad. 
Commissioner, Municipal Corporation, Faridabad. 
Senior Town Planner, Faridabad. 

Superintending Engineer, HSVP, Faridabad. 
District Town Planner (Eni), Faridabad. 

3. 

4. 

5. 
6. 

District Town Planner, 
Faridabad. 























































deed/conveyance deed executed from 
developer 

S:L 

Note:- The report of the general category plots was not signed by 

Sh. Ashok Aggarwal, the authorised representative of Durga 

General Plot Holders Welfare Association as he was not satisfied 

with the scrutiny procedure/comments of the scrutiny committee. 35 

Note:- In above 402 cases, 86 numbers of cases are claimed by 

M/s Hindustan Commercial Investment Trust & M/s Class Sales Pvt. 

Ltd., wherein the Directors are Sh. Divij Mehra etc. only w_ho are 

now claiming to be the Director of M/s Durga Builder Pvt. Ltd . in the 

Supreme Court. 35 

42. The Scrutiny Committee consisting of Senior Town Planners 

and others have thus identified the number of eligible plot owners. 

The number of eligible allottees have to be decided by the Arbitrator 

applying the parameters as set out in the order of the Arbitrator 

dated 07.05.2016 and the learned Arbitrator to determine the final 

list of eligible plot owners in all the categories - NPNL, Economic 

Weaker Sections (EWS) and General and also commercial. 

43. Once the number of allottees are identified, as discussed 

earlier, the amount of internal and external development cost has to 

be proportionately apportioned amongst each one of the eligible 

allottees. It is seen from the Scrutiny Committee Report and the 

status report filed by the State of Haryana, about 452 plot owners 

have got the sale deed from the Colonizer; some of the allottees are 

yet to get the sale deed. Section 8 of the Haryana Development and 

Regulation Urban Areas Act, 1975 (HORA Act) inter alia provides for 

cancellation of licences if the Colonizer contravenes any of the 

conditions of the licence or the provisions of the HORA Act and also 
35 (Under Point No.3 at Pg.10 of the Reply filed by DTCP, Haryana on 19.08.2019) 
36 (Under Point No.3 at Pg.10 of the Reply filed by DTCP, Haryana on 19.08.2019) 
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provides for mode of carrying out the development works in the 

colony. Section 8(4) of the HDRA Act enables the Director to 

transfer the possession and title of the land to the plot owners. 

Section 8 (4) of the HDRAAct reads as under:-

"8. Cancellation of licence -

(4) Notwithstanding anything contained in this Act, after the colony 

has been fully developed under sub-section (2), the Director may 

with a view to enabling the colonizer, to transfer the possession of 

and the title to the land to the plot-holders within a specified time, 

authorise the colonizer by an order, to receive the balance amount, 

if any, due from the plot-holders, after adjustment of the amount 

which may have been recovered by the Director towards the cost of 

the development works and also transfer the possession of or the 

title to the land to the plot-holders within aforesaid time. If the 

colonizer fails to do so, the Director shall on behalf of the colonizer 

transfer the possession of and the title to the land to the plot-

holders on receipt of the amount which was due from them . 

Once the allottees are identified and the allottees pay the 

apportioned development charges, the learned Arbitrator shall direct 

the Director to execute necessary documents in favour of the 

allottees in terms of Section 8(4) of the HDRAAct. 

Question No.3:- In view of the fact that around 2690 claims 
were received in the NPNL category, the State of Haryana will 
have to devise a policy for relaxing density norms for the 
Project. 
44. Out of the total 234.675 acres licensed land under seven 

licences, 46.85 acres land is under encroachment/unauthorised 

construction and 187 .825 acres land is stated to be available for 

planning. In the report filed by the DTCP, Haryana dated 

19.08.2019, it is stated that out of the above 187.825 acres area, 
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43.68 acres area was reserved for general category plots, 23.475 

acres area was reserved for community/infrastructure sites. 

Balance, 120.67 acres was planned for EWS and NPNL category 

plots. As per the layout plan of Phase-I and Phase-II, details of the 

plots like category, plot area and the number of plots are as under:-

Phase-1 
Total - 1502 plots *37 

-
SI. Size of the Number of Category Total 
No. Plot Plots (category 

wisej 
1. 200 sq. Mtrs 272 plots Category D - reserved for NPNL 

2. 148.75 sq. 155 plots Category E - reserved for NPNL 427 plots 
Mtrs 

3. 101.25 sq. 163 plots Category F - reserved for EWS 
Mtrs 

4. 50 sq. Mtrs 255 plots Category G - reserved for EWS 746plots 
5. 112 sq. Mtrs 328 plots Category H - reserved for EWS 

6. 420 sq. Mtrs 101 plots Category A - reserved for General I 
7. 350 sq. Mtrs 78 plots Category B - reserved for General 329plots 

8. 242 sq. Mtrs 150 plots Category C - reserved for General 

Phase-II 
Total - 1424 plots*38 

SI. No. Size of the Plot Number of Plots Category Total (Category wise) , 
J 1. 200 sq. Mtrs 163 plots NPNL 

2. 148.75 sq. Mtrs 176 plots NPNL 356 plots 
3. 128 sq. Mtrs 17 plots NPNL 

J 4. 101.25 sq. Mtrs 425 plots EWS 
I 

5. 50 sq. Mtrs 268 plots EWS 857 plots 

I 6. 112 sq. Mtrs 164 plots EWS 
7. 420 sq. Mtrs 96 plots I 

General 

I 8. 350 sq . Mtrs 24 plots General 211 plots 
9. 242 sq. Mtrs 91 plots General 

I 

37 Revised lay-out plan submitted by DTCP, Haryana in its status tt·d · dated 
07.03.2019 at Pg. 26. a I av1t 
38 Revised lay-out plan submitted by the DTCP, Haryana in its statu ff'd . d 
07.03.2019 at Pg. 27. s a I av,t ated 
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45. On behalf of the Director, Town and Country Planning, 

Haryana, it is stated that as per the revised layout plan of Phase-I 

and Phase-II, the plotted area shall not exceed 55% of the net 

planned area of the colony. The commercial area shall also be 

included in this plotted area for calculations of the area under the 

plots. In Phase-I, the total area under the scheme is 126.724 acres 

out of which the area under the residential plot is 61.64 acres. In 

Phase-II, the total area under the scheme is 107.95 acres out of 

which 51.03 acres is the area in residential plots.* 39 

46. Insofar as the question raised by the learned Arbitrator that 

whether the present density norms can be relaxed for the project, 

Mr. Maninder Singh, learned Senior counsel appearing for the State 

of Haryana has submitted that the density norms like the area 

reserved for roads, common purposes, etc. cannot be reduced. 

Insofar as the density of the plots, the learned Arbitrator if need be, 

shall make appropriate adjustments of the plots in conformity with 

the existing rules. The adjustments of the plot area will have to be 

done from amongst the plot owners. The State of Haryana shall 

render its co-operation in adjustment of the plot sizes in the 

approved layout of course, subject to the conformity with the 

existing rules and governing sanction of the scheme. 

Licence fee payable by the Colonizer, issue of encroachment 

and the expenses met by the Director, Town and Country 

Planning, Haryana in engaging the watch and ward of the 

licensed area and other issues. 

4 7. Licence fee:- As discussed earlier, seven licences were 

issued to M/s Durga Builders Private Limited and its associate 
39 Under Point No.2 at Pg. 3 in the status affidavit filed by DTCP Haryana dated 
07.03.2019 . , 

30 



companies for the total area measuring 234.67 4 acres under 

Section 3 of the Haryana Development and Regulation of Urban 

Areas Act, 1975 (HD&RUA Act). The above said licensed areas are 

in two pockets i.e. as Okhla Enclave Phase-I {Area 126.724 acres) 

and Okhla Enclave Phase-II {Area 107.95 acres) . The copies of the 

approved layout plans of Okhla Enclave Phase-I and Phase-II are 

revised on 24.09.1997. In terms of the provisions of the Act and as 

per the conditions of the licence, the Colonizer has to pay the 

licence fee and the licence renewal fee. In the status affidavit filed 

by the Director, Town and Country Planning , Haryana in March, 

2019, it is stated that an amount of Rs.21,86,97,901/- (as on 

28.02.2019) is outstanding from the Colonizer. As per the terms and 

the conditions of the licence, the Colonizer/Developer is bound to 

bear the expenses to carry out the internal development works in 

the colony and to clear the government dues of fee for renewal of 

licence and other expenses borne by the State of Haryana. 

However, with a view to move forward with the development, the 

allottees of the plots have undertaken to pay the cost of the internal 

and the external developments. But the Colonizer cannot be 

allowed to go scot free. The sixth respondent-Colonizer is bound to 

pay the licence fee of Rs. 21,86,97,901/- (as on 28.02.2019) 

towards the fee for renewal of licence which is payable with interest 

@ 6% per annum from 28.02.2019. If the amount is not paid by the 

sixth respondent, it is for the State of Haryana to proceed against 

the sixth respondent to recover the amount as if it is a land revenue . 

For the said amount of 21,86,97,901/- (as on 28.02.2019), there 

would be a charge on the properties of the sixth respondent-

Colonizer. 
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48. Issue of encroachment and the expenses met by the Direct_or, 

Town and Country Planning, Haryana in engaging the watch and 

ward of the licensed area:- In the counter affidavit filed by the Director, 

Town and Country Planning, Haryana, it is stated that an extent of 46.85 

acres land was under encroachment/unauthorised construction. By the 

order dated 18.07.2013, the Supreme Court has directed the 

Department for watch and ward of the licenced area till the matter is 

resolved. In this regard, in the affidavit filed by the Director on 

19.08.2019, it is stated that:-

*The Department has hired a private security agency at the expense of 
Rs.2.5 lakh per month, which has deputed twelve number of security 
guards for twenty-four hours to keep a watch and ward of this licensed 
area. The Department has already paid approximately Rs.1.25 crores 
to the security agency. Due vigilance on the licensed area is being kept 
and demolition of encroachment/unauthorised construction is being 
done by the Enforcement Wing of Town and Country Planning, 
Department. A whatsapp group of the officials of police department, 
enforcement wing of this department and hired security guards has 
been created to update the time to time status of unauthorised 
constructions, if any. For the awareness of general public, the flex 
boards have been displayed on prominent places of this colony clearly 
mentioning that matter of this colony is subjudice and no person can 
do sale, purchase of plots and raise unauthorised construction in this 
colony till the matter is resolved. Whenever any new illegal 
construction activity comes to the notice, the same are immediately 
removed.*40 

49. In the affidavit, it is further stated that there was a big 

demolition drive in the colony on 11.04.2017 during which, newly 

erected thirty-five residential structures and fifteen numbers of 

DPC/boundary wall were removed. It is further stated that even if 

any small construction activity like wire fencing, DPC, boundary 

wall, etc. occurs in the colony, the same is removed by the security 

guards at the initial stage and the Department has taken sincere 

efforts to ensure that no new encroachment or unauthorised 

construction has taken place on the licensed area. It is stated that 

40 Point No.4 at Page No.11 of reply filed by DTCP, Haryana on 19.0B.2019. 

32 



however, the already existing encroachment over an area of 46.85 

acres could not be removed due to Law and Order problem. 

50. In this regard, DTCP, Haryana has pointed out that an amount 

of Rs.1.25 crores already spent by the Department towards the 

watch and ward and the same is also payable by the sixth 

respondent-Colonizer. Thus, the total amount payable by the 

Colonizer to the Department is Rs.21,86,97,901/- (as on 

28 .02.2019) which is payable with interest @ 6% per annum from 

28.02.2019 Plus Rs.1.25 crores borne by the Department to the 

security agency till August, 2019-the date of filing of the affidavit 

before the Supreme Court and further expenses borne by the 

Department for watch and ward of the licensed area and other 

incidental expenses. If the above amount is not paid by the sixth 

respondent-Colonizer, it is for the State of Haryana to proceed 

against the sixth respondent to recover the amount as fee which is 

a land revenue. 

51. Surplus plots, if any, left - Entitlement of respondent 

No.6-Colonizer:- It has been submitted by Respondent No.6-

Colonizer that a joint technological survey was conducted by the 

State and the Colonizer as per order dated 07.05.2016 of the 

Arbitrator. In this survey, electoral and electricity records of the 

encroached area were taken and tallied with the names in the 

scrutiny report to determine the genuineness of plot holders. It was 

found that a considerably large number of petitioners before this 

Court are already living on the licensed land*41
. Respondent No.6 is 

required to submit a final list of such claimants before the Arbitrator. 

It is clarified that if it is found that any allottee is already living on the 

41Under Point No.4 at Pg.3 of submissions on behalf of R6 to clarifications sought by 
the Supreme Court vide order dated 14.02.2019. 
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encroached land, they would not be entitled from claiming any 

further allotment in their favour. 

52. Surplus plot if any - Entitlement of Respondent No.6-

Colonizer:- One last issue as to the entitlement over the surplus 

land, if any, left after allotment of land to eligible allottees has to be 

settled. In this context , it is observed that though there are various 

claims as to who is the present Director of M/s Durga Builders 

Private Limited, there is no serious dispute that the land in question 

was owned by said M/s Durga Builders Private Limited and its 

associate companies. Licenses were also granted to them by the 

State of Haryana. These licenses have long since expired and have 

not been renewed after 1999. However, till date no action has been 

taken against these companies on account of non-renewal of 

license. According to the State of Haryana, an amount of Rs. 

21,86,97,901/- (as on 28.02.2019) is outstanding against licence 

renewal fee . On payment of this outstanding amount against the 

license renewal fee with interest from 28.02.2019 and also on 

payment of expenses borne by DCTP in engaging the security 

agencies for watch' and ward of the licensed area, M/s Durga 

Builders Private Limited and its associate companies would be 

entitled to claim the surplus plots. 

53. Additionally, in case, if any of the allottees are not in a position 

to pay the apportioned internal and external development charges 

and expresses willingness to quit and consequently the plot falls 

vacant, the same shall be considered being allotted to the sixth 

respondent-Colonizer, .of course, striking a balance between the 

allottee of the plot and the Colonizer. The Arbitrator shall determine 

the compensation payable by the sixth respondent-Colonizer and 
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direct the sixth respondent-Colonizer to compensate the allottee of _ 

the plot by directing the sixth respondent-Colonizer to pay adequate 

compensation in lieu of the claim for the plot falling vacant. In order 

to make a claim for such plots falling vacant, the sixth respondent-

Colonizer is to pay:- (i) the compensation to allottee as directed by 

the learned arbitrator; and (ii) to pay the apportioned amount of 

internal and external development charges. 

Question No.4:- The last direction as sought by the Arbitrator 
is to pass appropriate directions for converting these 
proceedings to that of a Special Committee:-

54. In this context, we may usefully refer to the order of 

appointment of the Arbitrator dated 27.01.2016 wherein, this Court 

provided that all the parties shall submit their respective proposed 

terms of reference before the Arbitrator who shall first settle the 

terms of reference and thereafter, resolve the disputes involved 

between the parties. On completion of the arbitral proceedings, the 

Arbitrator was directed to submit a report to the Supreme Court. 

55. Arbitration is a mechanism to settle the disputes of the parties 

on the basis of the terms of arbitration agreement between the 

parties. In the present case, there is no agreement between the 

parties. The matter was referred to Justice Vikramjit Sen only as a 

remedial measure to solve the grievance of the petitioners who 

were aggrieved by the non-allotment of the plots by Colonizer and 

to resolve the lengthy issue involved in such allotment. Thus , the 

instant arbitration proceedings cannot be strictly called so and the 

term 'arbitration' in this context is a misnomer and the proceedings 

actually are one of a Special Committee. 

56. In his letter dated 23 .01.2018, the Arbitrator has also observed 

that "these proceedings are not in the nature of arbitration and 
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essentially, in the nature of a Special Committee of the Hon 'ble 

Supreme Court of India." We fully agree with the views expressed 

by Justice Vikramjit Sen. It is made clear that the present 

proceedings are not in the nature of arbitration within the meaning 

of the Arbitration and Conciliation Act. 1996: but essentially. in the 

nature of a Special Committee constituted by the Hon'ble Supreme 

Court of India. 

Other observations relevant for determination of the issue:-
57. Remuneration payable to the Arbitrator:- As to the question 

of remuneration payable to the Arbitrator, reference can be made to 

the order dated 27.01.2016 wherein, it was provided that the fee 

shall be decided by the Arbitrator and be borne equally by all the 

parties. Accordingly, the Arbitrator shall decide his fee to be payable 

by the parties as directed by the learned arbitrator. 

58. Summary of Conclusion:-
Number of claimants settled by the Scrutiny Committee:-

• The number of eligible allottees are to be decided by the 

Arbitrator applying the parameters as set out in the order of 

the Arbitrator dated 07.05.2016 and the learned Arbitrator to 

determine the final list of eligible plot owners in all the 

categories - NPNL, Economic Weaker Sections (EWS) and 

General and also commercial. 

• Once the allottees are identified and the allottees pay the 

apportioned development charges, the learned Arbitrator 

shall direct the Director to execute necessary documents in 

favour of the allottees in terms of Section 8(4) of the HDRA 

Act. 
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Question No.1: 

• Members of the petitioner association/allottees purchased the plois 

from the Colonizer who held the above seven licences and 

therefore, they are entitled to the entire extent of land as per the 

layout without going into the question of which is the portion of the 

land M/s Durga Builder Pvt. Ltd . is claiming succession . 

• The claim of the sixth respondent can be considered by the 

arbitrator only subject to the payment of licence renewal fee of 

Rs.21 ,86,97,901/- (as on 28.02.2019) with interest @ 6% from 

28 .02.2019 plus Rs.1.25 crores borne by DTCP, Haryana in 

maintaining the security as per the order of the Court dated 

18.07 .2013. 

• The claim of the sixth respondent-colonizer could be considered 

only if respondent No.6-Colonizer pays the licence renewal fee of 

Rs.21.89 crores and other amount spent by DTCP, Haryana 

towards keeping watch and ward of the licensed area and other 

charges. 

• On payment of this outstanding amount against the license 

renewal fee with interest from 28.02 .2019 and also on payment of 

expenses borne by DCTP in engaging the security agencies for 

watch and ward of the licensed area, M/s Durga Builders Private 

Limited and its associate companies would be entitled to claim the 

surplus plots. 

• Claim of Mr. Arun Mehra qua 87 plots:- So far as the claim of 

Mr. Arun Mehra in respect of 87 plots, liberty is granted to Mr. Arun 

Mehra to work out his remedy in accordance with law by agitating 
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the matter before the competent court. Howeve r. it is made cle?' 

that tt1e claim of Mr. Arun Mehra in respect of 87 plo1s sh ,•' I ·'C" 

come 1n tt1e way of the clain1 of the benef1c1arie s. 

Question No.2: 

• The Town and Country Planning Department has stated that on lv 

aher payment of at least 90% of the total amount. the·1 •:, II 

undertake the work. 

• A total amount of Rs.128 ,70 ,00,000/- (Rs.117,00 ,00.0001- o·-

account of internal and external development v, Jrk 

Rs .11,70,00 ,000/- as 10% additional cost) 1s payable 10 tr e DTC s . 

Haryana. Tl1e total amount of Rs. 128,70 ,00.000,'- 1s p_::i.yao le t~ 
the members of the petitioners ' association and eligible ploi 

owners to tl1e Director General , Tovm and Coumry Planr:.ng 

(DGTCP) , Haryan a for undertaking and complering 1he n :e, n?t; 

and external development works. 

• Out of tl1e above amount of Rs.128,70,00 .000/-, Rs.10 laki1s !O be 

kept apart to enable the Director. Town and Coun~ry Planning 

Haryana to adjust tl1e expenditu re so 7ar bom e by DTCP 111 

issu ing vari ous advertisements c..nd other s uch incidH.~a ' 

expenses . 

• As 1·egards tl1e internal develooment charges, rhe courr ir its ordsr 

dated 07 .04. 1997 noted that the GO\'ernmer.t has fixed Rs . 878/-

for rl1e plots of ril e s.:e 13:: s o. _1·s. :·ds i.O 170 sq. Jarcis 311::1 =: ::. 
9751_ for plots of : 71 r::-- 22C' s~. yE.. :c: s P-.s w i.he F '-1 Ern&, 

deve loomem, :t 1111as v110:1.~d :it.: : 2.t Rs. 4 .7C.1.00G/- per ac,e w'l1c., 

was tc, be ::io-rie ::r: · ~i- -:: ctli oJ.-?~S '-c Hovv:?vc:r, :1 is Sc.E.~ed ord)1 sorr,e 

o' th-:? all o7:E:·eS 1 E.icco:·'.:! in; t..:, t:-,e C0lon12er, o.r,I} ::_.:;3 c1 rrir:-

47 (P;irn f\ln .r ()j O •or:PPrli nf:!5 J j :he S..tµ !:l1 1t :. otl'l OU1!:l.O C'7.D4 .199i) 



b.3 

allottees) have complied with the order of the Supreme Court . But 

according to the petitioners that in compliance of the order of the 

Supreme Court, they have paid the amount. This has to b·e 

verified; those of them who have not complied with the order of 

the Supreme Court shall be directed to pay the amount with 6% 

interest on the amount payable from 01.01.1998. 

Apportionment of the amount and consequence of failure to 

pay:-

• The Arbitrator shall determine the cost for the square meter and 

proportionately apportion the total cost amongst the eligible plot 

owners depending on their respective plot size. 

• The General Secretary of petitioners' association has undertaken 

that its members shall pay the development charges within the 

stipulated time frame fixed by the Arbitrator/State of Haryana. 

• The payment of apportioned amount should be a time bound one. 

In case if any of the plot owner (who has already obtained the sale 

deed) does not pay the apportioned external and internal 

development charges within the time frame, the 

developments/amenities like sewerage, water connection , 

electricity and other developments shall not be extended to him. 

• In case the claimants who have not so far got the sale deed 

executed express unwillingness to pay the 

proportionate/apportioned development charges or fail to give an 

undertaking within the given time frame, the land allotted to them 

will revert to the Colonizer on certain conditions viz. - (i) colonizer 

will pay the claimant the amount paid towards the cost of land with 

interest from the date on which such payment was made at a rate 
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which may be considered appropriate by the arbitrator; and(ii) in 

addition to the above, the Colonizer shall also pay the proportionate 

amount towards development works payable for the said plot to the 

government of Haryana. 

• Insofar as the other categories of allottees who have been identified 

and who are yet to get the sale deed, in case if they do not pay the 

development charges within the time frame, as discussed earlier, 

they shall forfeit the right over the plot. The Colonizer has 

undertaken to compensate such allottees and pay the amount to 

such allottees as refund the amount to the allottees in case of 

failure to pay the apportioned amount by the individual plot owners. 

Question No.3:-

• Insofar as the question raised by the learned Arbitrator that 

whether the present density norms can be relaxed for the project, 

Mr. Maninder Singh, learned Senior counsel appearing for the 

State of Haryana has submitted that the density norms like the 

area reserved for roads, common purposes, etc. cannot be 

reduced. 

• Insofar as the density of the plots, the learned Arbitrator if need be , 

shall make appropriate adjustments of the plots in conformity with 

the existing rules. The adjustments of the plot area will have to be 

done from amongst the plot owners. The State of Haryana shall 

render its co-operation in adjustment of the plot sizes in the 

approved layout of course, subject to the conformity with the 

existing rules and governing sanction of the scheme. 

Question No.4:-
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• It is made clear that the present proceedings are not in the nature 

of arbitration within the meaning of the Arbitration and 

Conciliation Act, 1996; but essentially, in the nature of a Special 

Committee constituted by the Hon'ble Supreme Court of India. 

Other observations relevant for determination of the issue:-

• The sixth respondent-Colonizer is bound to pay the licence fee of 

Rs. 21,86,97,901/- (as on 28.02.2019) towards renewal of licence 

with interest @ 6% per annum from 28.02.2019. If the amount is 

not paid, it is for the State to proceed against the sixth respondent 

to recover the amount as if it is a land revenue. For the said 

amount of 21,86,97,901/- (as on 28.02.2019), there would be a 

charge on the properties of the sixth respondent-Colonizer. 

• Upon the payment of Rs.21,86,97,901/- as licence fee, 

respondent No.6-Colonizer is at liberty to work out his remedy 

qua the encroached area of 46.85 acres in accordance with law 

and also the surplus plots as determined by the learned arbitrator. 

• Pursuant to the order passed by the Supreme Court, DTCP, 

Haryana has stated that it has spent an amount of Rs.1 .25 crores 

towards watch and ward and the same is payable by the 

Colonizer. Thus, the colonizer shall pay Rs.1.25 crores to DTCP, 

Haryana till August, 2019-the date of filing of the affidavit before 

the Supreme Court and further expenses borne by the 

Department for watch and ward of the licensed area and other 

incidental expenses. If the above amount is not paid by the sixth 

respondent-Colonizer, it is for the State of Haryana to proceed 

against the sixth respondent to recover the amount as land 

revenue. 
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6( 
• On payment of licence fee and other dues, the Colonizer would 

be entitled to make a claim for the surplus plots, if any, left over. 

59. We place on record the valuable assistance rendered by 

learned Senior counsel, Mr. Raju Ramachandran, learned amicus 

curiae who is assisted by Ms. Rashmi Nandakumar, Advocate. We 

also place on record the co-operation rendered by Mr. R. Basant 

and Ms. V. Mahana, learned senior counsel appearing for the 

petitioner-Association; Mr. Maninder Singh, learned Senior counsel 

and Dr. Monika Gusain, learned counsel appearing on behalf of 

State of Haryana and DTCP; and Mr. Satvik Varma and Mr. Mohit 

Mudgal, learned counsels appearing on behalf of the sixth 

respondent-Colonizer. 

60. Accordingly, the clarifications sought by the Learned Arbitrator 

are answered. 

61. All pending applications shall stand closed . 

New Delhi; 
October 03, 2019 

............................. J. 
[R. BANUMATHI] 

....................... . ..... J. 
[A.S. BOPANNA] 
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7 Office of the Superintending Engineer, HSVP Circle, Faridabad 

HSVP Office Complex, Sector-12, Faridabad 

Tel. +Fax: 0129- 2220690 E-mail:fbd.sehuda@gmail.com 
HSV 

To 

The Administrator, 
HSVP, Faridabad. 

Memo No. Dated 

Sub: 
OA No.91 of 2021 titled as Edenburg City RWA Vs State of Haryana. 

Kindly refer to the DTP Fbd. office memo No.570-576 dt.27.01.2022 addressed to 

your good office and copy endoraed to this office. 

With reference to subjected matter, the brief facts regarding external development

works being carried out by the HSVP as received from the Executive Engineer, HSVP Divn.No.3, 

Faridabad are as under: 
The various development works executed for Okhla Enclave are as follows- 

The development worke executed in respect of OkhlaEnclave : 
(a Sewerage Work 
A rough cost estimate for providing external sewerage scheme for Durga Builder

(A) 

Phase-I &Okhla Enclave Phase-11, Sector-91, Faridabad was got adrministratively 

approved amounting Rs. 128. 12 Lac vide C.A HUDA Panchkula letter No.21434 

dt.21.06.1997. Accordingly a sewer line approx. 4000 Mtr. long stands laid for 

carrying out the sewerage effluent from Okhla Phase- & I1 upto sewerage 

disposal near Village Palla, Faridabad.

2 Thereafter an additional estimate of balance work to connect already laid sewer 

lines to make functional including cost of intermediate Pumping Station & 

Pumping Machinery for external sewerage scheme for Okhla enclave Phase-1 á 11, 

Faridabad has been got approved for Rs.398.00 Lac vide C.A HUDA Panchkula 

letter No. 14819-22 dated.07.08.2015. The following works were executed against 

above estimate:- 
Sr No. Name of Work Expenditure Renarks 

Construction Construction of Pump chamber, Boundary wall, Iron | Rs.287.944 
gate & Pillar, Generator Room & Saff Quarter at | Lacs 
Sewerage Disposal for Okhla Enclave near Palla 
Bridge and all other works contingent thereto". 
(Including three years maintenance & defect liability 

period free of cost). 
Providing && fixing of Machinery at disposal.

of 
pump chamber. 

(ii) Fixing of 

nachinery
disposal 
Laying of D. 
pipes etc. 

(ii) Excavation work, laying of D.I pipes, specials, C.c 
1:4:8, steel work, C.C 1:1% :3 iron work in Palla 
disposal, Faridabad and all other works contingent 

thereto" 
Total 

Note: As reported by the E.E.3, HSVP, Fbd. that the external sewerage line and above pump chamber was transferred to MCF vide this office memo No.7448-54 dt.13.12.2019 (copy enclosed). The colonizer never applied for sewer connection to the HSVP in the past. The 
colonizer can apply for sewer connection to MCF, as MCF is custodian of the above sewerage line & disposal. 

Contd.P/2 
Dy. Supdt.15 



68 Offlce of the Superintending Engineer, HSVP Circle, Faridabad 
HSVP Oflce Complex, Sector-12, Faridabad 

Tel. Fax: 0129- 2220690 E-mail:fbd.sehuda@gmail.com 
NSVP 

-:2: 

b Water Supply Work 
Name of work Exp. 

In Lacs] 
38.24 

(Rs. Remarks 

cost estimate amounting to Rough 
Rs.55.30 Crore for Augmentation of 
Master water supply scheme Zone-l (For 
Sector-33,34,39,41,42,45,91& 

Field colony) FBD. 
Note: As reported by the E.E.3, HSVP, Fbd. that the Ranney Well scheme for Zone-I including 

The work was carried out for entire zone- 

(For sec-33,34,39,41,42,45,91& 
field Colony Fbd.) No specific calculation 

can be done for Durga Builders area. 

Crores Green 

Green 

Sec-91, 0khla Enclave was transferred to MCF in the year 2017. The Ranney Well line was laid 

upto Gate of colonizer towards Agra Canal. The colonizer never applied for any water 

connection to the HSVP in the past. The colonizer can apply bulk water connection to the 

MCF/FMDA as these deptts. custodian of the Ranney Well scheme. are 

c) Road works_ 
Name of work 

Road from bye pass to Okhla 
Enclave Sec-91, Faridabad 

Exp. (Rs. In Lacs|_ 
447.57 

Remarks 
Approx.4.0 KM road from Palla 

Bridge to Okhla Enclave was 

special repaired. 
Note:- As reported by the E.E.3, HSVP, Fbd. that the above road was special repaired in the 

year 2010-11. At present, HSVP is not maintaining above road being MCF area. 

Detail of Estimates which is not approved till date 
Rough cost Estimate amounting to Rs.17.00 Crores for providing internal water 
supply, sewerage, storm water drainage scheme and construction of roads 
(balance work) of Okhla Enclave Phase-lI, Sector-91,Faridabad which was sent to 
the C.E HSVP Panchkula vide this office letter No.7261 dated.3 1.07.2013.

(B) 
(i. 

Rough cost Estimate amounting to Rs.22.10 Crores for providing intertnal water 
supply, sewerage, storm water drainage scheme and construction of roads 
(balance work) of Okhla Enclave Phase-I, Sector-91,Faridabad which was sent to 
the C.E HsVP Panchkula vide this office letter No.7259 dated.31.07.2013. 

(i). 

Rough cost Estimate amounting to Rs.20.86 Crores for providing external storm 
water drainage scheme Durga Builder Okhla Enclave Phase-I & II, Sector-91, 
Faridabad. (EDC) which was sent to the C.E HSVP Panchkula vide this office 

(ii). 

letter No.8223 dated.03.09.2013. 

Rough cost estimate amounting to Rs.509.00 lacs for providing electrification & 
street light Durga Builder Okhla Enclave Phase I & I1, Faridabad (EDC) (Reported 
by XEN Electrical HSVP Faridabad). 

(iv). 

These estimates were prepared as per plan provided by District Town Planner 

Faridabad. The estimates were prepared as per site condition in the year 2013 & at present 

condition is more or less same. 

The above estimates were prepared in 2013 on basis of old HSR. At present as 

per new HSR, estimate cost may increase from 30% to 50%. 

As far as internal development works executed in the above license area, it is 

intimated that HSVP had never executed any work within the license area & this office cannot 

comment on the functionality of these services. Contd.P/3 

Dy. Supat 



Offlce of the Superintending Engineer, HSVP Circle, Faridabad 

HSVP OfMce Complex, Sector-12, Faridabad 

Tel. Fax: 0129- 2220690 E-mail:fbd.sehuda@gmail.com 
HSVP 

:3: 

It is further submitted that as per HSVP is concerned, all the external services 

were already laid & handed over to the MCF. 

This is submitted for your kind information & further necessary action please. 

DA/-As above. 

Superintending Engineer, 
HSVP Circle, Faridabad. 

37 Dated: 8l/2s12 
Endst. No. 

A copy of the above is forwarded to the following for information & necessary

action please: 
1. The Commissioner, Municipal Corporation, Faridabad. 

2. The Chief Engineer-, HSVP, Panchkula. 

3. The Regional Officer, Haryana Pollution Control Board, Sector-16, Faridabad. 

4. The Distriet Town Planner, Paridabad w.r.t. his office memo No.570-576 dt.27.01.2022. 

5. The Executive Engineer, HSVP Divn. No.3, Faridabad w.r.t. his office letter No.203-207 

dt.28.01.2022. 

uperintending Engineer, 
HSVP Circle, Faridabad. 

Dy. Supdt.I15 



Paer P)2 

To, 
The Regional Officer, 
Haryana State Pollution Control Board, 
Faridabad. 

Memo No. MCF/XEN/V/2022/45 Dated: 28.01.2022 

Sub: OA No.91/2021 titlod as Edenburg City Resident 
Welfare Associntion V/s. State of Haryana. 

Respected Madam, 

With reference to the above subjected matter, the action 

taken report on the part of Municipal Corporation of Faridabad 

(MCF) with respect to the issues concerning with it is as under: 

. The applicant has raised the issue of sewage water coming 

from Delhi side into the land under MCF and thereafter into open 

land of licensed area in question. In this regard, the Executive 

Engineer (Maintenance Division IV), Municipal Corporation of 

Delhi, vide letter dated 30.6.2021 was apprised with the fact that 

waste water of Mithapur Extension, Sai Nagar, Lakhpat Colony 

and Ekta Vihar enters through drains into MCF area which is 

causing stagnation of water and a case has been filed before thec 

Hon'ble National Green Tribunal, New Delhi. It was requested 

to solve the problem of waste water in question at their end so 

that reply can be submitted before the Hon'ble National Green 

Tribunal, New Delhi. Copies of letters dated 30.6.2021 and 

14.9.2021 sent by MCF to Executive Engineer (Maintenance 

Division IV), Municipal Corporation of Delhi, Andrews Ganj, 
New Delhi are enclosed herewith. 



In response thereto a letter dated 27.9.2021 (copy 

enclosed) received from Executive Engineer (Maintenance 
Division IV), South Delhi Municipal Corporation stating that 

these colonies of Delhi are unauthorised colonies and 

development of these colonies is under Irrigation and Flood 

Control Department, Govt. of NCT of Delhi. 
Accordingly vide letter dated 10.11.2021, the Executive 

Engineer (Construction & Development-V), Irrigation and 

Flood Control Department, Govt. of NCT of Delhi was apprised 

with the fact that waste water of Mithapur Extension, Sai Nagar, 

Lakhpat Colony and Ekta Vihar enters through drains into MCF 

area which is causing stagnation of water and a case has been 

filed before the Hon'ble National Green Tribunal, New Delhi. It 

was requested to solve the problem of waste water in question at 

their end so that reply can be submitted before the Hon'ble 

National Green Tribunal, New Delhi. A reminder was sent again 
on 14.12.2021 to the same effect. Copy of letter dated 

10.11.2021 and 14.12.2021 sent by MCF to Executive Engineer 
(Construction & Development-V), Irigation and Flood Control 

Department, Govt. of NCT of Delhi are enclosed herewith as 

Annexure. 

However, no response has been received from any 

department of Govt. of NCT of Delhi to resolve these issues and 

ecessary directions are required to be issued to Govt. of NCT 

of Delhi and/or SDMC in this regard. 

twjit 
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As a temporary measure to stop the flow of waste sewage 

water coming from Govt. of NCT of Delhi, a Bund has been 

created on MCF land to stop its flow into the licensed area near 

applicant society. 

With respect to the issue of sale of meat, action has also 2. 

been taken by removing ldemolishing /seizing tables and tin 

sheds from the area falling under the MCF. 

No dumping of C&D waste has becn found in MCF arca. 3. 

Town and Country Planning Department may take action with 

respect to C&D waste dumped, if any, in its licensed area. 

[Executive Engineer) 
MCF (Division-V), Faridabad. 

CC for information please: 
Ld. Commissioner, MCF 

Corporation Secretary, MCF 
3. 

1. 
2. 
. Chief Engineer, MCF 
4. Superintending Engineer, MCF 

Assistant District Attorney, MCCF 5. 



,ua 

73 (6 
MIGRL " 

A 
Municipal Corporation, Faridabad 

B.K. Chowk NI.T Porklubud 121001, Horyana-indla 

Tol. 0129.2411040, 2411004, 241 564D 
Fax: 0120.2410406 

T TTUH. satfrar rdat 3HfAuaT 

(AAH Sa.4) TH.ET.`T. 

9TRT FT TI AUT 7, U TS, A T, I10049 

fay7: 0 A No. 91 of 2021-Edenburg City RWA Vs state of Haryan. 

Nagar, Lakhpat Colcny, Ekta Vihar T Waste Water eat ATYA À Edenburr City 

Rdenburg City RWA zERT AIAT NOT AT ICTA Å H ZTYN AT EAT 

rtararci 

Copy HT TYFA t MCD 3ITA IE, 7$ arat 110002 



Municipal Corporation, Faridabad 

MCE B.K. Chowk N.I.T Farledabad 121001, Haryann-Indln
Tol.: 0129-2411640, 2411064, 2415649 

ARIUARAD Fax 0129-2416465 

Reminder 

Iulu lcmder Ho:},14/402921, lh: 

PiN:IJetM, Frdt twsyani 

:3kys 

Irat tt, indiajcet.cw, in 

ir:14/|202 

faT: 0 A No. 91 of 2021-Edenburg City RWA Vs state of Haryana. 

Fa 7 HEAT .264 fr:30/06/2021 

Nagar, Lakhpat Colony, Ektla Vihar 7 Waste Water Fiai FTUZA Edenburg Cily Far 

Edenbury Cily RWA ar FHTT-TT NGT 3ET6TE A TET arr fr gor 

EM7S6719! TAK98719. 

Custer os1,P/0W 2),J&:0? ndia Post 

Pl:10002, Jtdraprastha K 

:1Eyas 
-

1.H1 TY7 T MCD HTAT te, a$ faorit i10002 

3.37tterT fraT | 
Ar wster Nosl.21 09:2023, 19: 
NosesNe.SN 

3iCshia. 



I. S1,31. (v7)-IV/7.A. /2021-2022 e ftata 24 |st/y 

df 
OM DUTT 

F ir: nalnenr Dy-V 

TRTAT-121001 

fas O A No. 91 of 2021-Edenburg Clty RWA Vs State of Haryana 
T 7iAT. 264 fTi 30.06.2021 

In reference to letter no.: rr31M/fsa/s/361 fis: 14.09.2021 

aa-, yapaT fAEN T Waste Waler nr HIE F Edenburg City T 

XEN 

Al 
3TfeTRT 37fMraT (us age) 

2. TOAT 3tATun, yrvMyp, a zt y. 3g. at. \izraR-121001
3. 3reer 3tfaem-2, qea a, gUSI.Rît 

6. 3fb i 



6 MCE Municipal Corporation, Faridabad
B.K Cho HILT Faridetad-121001. Hanara-inda Te.: 0129-2411649. 2411664, 2415549 FARIDABAD Fax:0129-2416445 

REMINDER 

rster H:121/21.12:5 
ib. . 

Fref. i. 

et.eihesi. Executive Engineer (CD-V), 
Irrigation & Flood Control Deptt. 
Govt. of NCT of Delhi. 

HTeilar 

Said-ul-Ajab, Near Paryavara Complex, 
Saket, New Delhi, 110030 

ri:1202 
f: O A No. 91 of 2021-Edenburg City RWA Vs state of Haryana. 

Ref. This office memo No.453 dated 25.10.21. 

Nagar, Lakhpat Colony, Ekta Vihar 351 Waste Water afai ATTA À Edenburg City 

F Edenburg City RWA erT AITETT NGT 3rTTa à CTT T T 

7TCTaT! 

Copy 

3.37theror 3rf9iaT 

4 8mOT Ts qT fAaT ats dreT 16| 

dia Post 

Con ter He:l,17/11/2021,12:53 
Ta:0TAISEA.BELNI 
PIP:1102, Indraprestha ¥ 

Frar E6. HE 

int17.701seTax:2.74 



DCial 
Municipal Corporation, Faridabad 

Chowa N.I Farlalad-121001, Haryin-ga 

129 a11G19. 241 IGU4. 24155-11 

RIEMMINIDER-I 

Imlu l tst 

taraTa! 

Executive Enginccr (CI)-V). 
Irigation & Flood Control Dept. 
Govl. of' NCT of Delhi. 
Said-ul-Ajab, Near Paryavara Complex, 
Saket. New Delhi, I10030 

f/4o2 
fay: 0A No. 91 of 2021-Edenburg City RWA Vs stnte of llaryana. 

Ref This ollice mieio No.d53 dateul 25.10.21 

Nagar. Lakhpat, Colony. Ekta Vilar T Vasie Water arfeat a HTUYT T ldenburs ity 

F Edenburg City RwA qarNT ATTcia NGT 3reTsa Å *7 arrr f gan 

** 

4rtiarar 

2. TTNBTYAT YTZIy TFTTRT AT| 

3.37therr fDrarat 

. 

i *1av:?* 


